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ITEM NO.28       Virtual Court 2               SECTION II

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.)  No(s).  2194/2020

(Arising out of impugned final judgment and order dated  17-09-2019
in SBCRMSBA No. 12470/2019 passed by the High Court Of Judicature 
For Rajasthan At Jaipur)

RAHUL @ VIJAY                                      Petitioner(s)

                                VERSUS

THE STATE OF RAJASTHAN                             Respondent(s)

(FOR ADMISSION and I.R. and IA No.35398/2020-EXEMPTION FROM FILING 
O.T. )
 
Date : 15-05-2020 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE MOHAN M. SHANTANAGOUDAR
         HON'BLE MR. JUSTICE R. SUBHASH REDDY

For Petitioner(s) Mr. Abhishek Gupta, Adv. 
                    
For Respondent(s) Dr. Manish Singhvi,Sr. Adv. 

Mr. Anikit A. Shah, Adv. 
                    Mr. D. K. Devesh, AOR
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Mr.  Abhishek  Gupta,  learned  counsel  appearing  for  the

petitioner  submits  that  the  petitioner  is  tested  positive  for

COVID-19 and he is undergoing treatment for the same. The said

submission is recorded. We desire to release the petitioner on bail

only on the aforementioned ground for a temporary period of two

months so as to enable the petitioner to take treatment properly.

We make it clear that we have not considered the matter on merits. 

In view of the above, the petitioner is released on bail for a
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temporary  period  of  two  months.  After  two  months  he  should

surrender  himself  before  the  Jail  Authorities.  The  Jail

Superintendent shall inform the concerned who is incharge of COVID

-19 cases in the State/area in question.  The petitioner should not

be allowed to have contact with others. All the other conditions

which would be imposed by the Doctors in respect of the positive

patients  will  have  to  be  followed  by  the  petitioner  and  the

authorities. On surrender of the petitioner after two months, it is

open for him to file application for bail afresh before the trial

court if he so chooses. All other grounds are left open to be urged

by all the parties. 

(ASHWANI KUMAR)                                 (PRADEEP KUMAR)
COURT MASTER (SH)                                  BRANCH OFFICER
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